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- Tribunal's Order:-

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL o
NEW BOMBAY BENCH, NEW BOMBAY. :

on us|¥L
Stamp Application No, 125/87

Shri Nanakram S. Kalyani, _ | S
Railway Quarter No, D/163, :

\
River Tapti Road, 4
Bhusawal - 1, oo Applicant, "}
; 2
v/s .

1) The Union of India,
Through the Secretary,
Ministry of Labour,
Shram Shakti Bhavan, , ad
New Delhi - 110 OOl,

2) The Chief Labour Commissioner(Central), ’ /
Ministry of Labour, .
Government of India, i
Shram Shakti Bhavan, .
Rafi Marg, A [
New Delhi = 110 001, f

3) The Regional Labour Commiséioner(Central),
2nd floor, Wakefield House,
Sprott Road, Ballard Estate,

Bombay - 400 038, .+ Respondents, i

\

Coram: Hon'ble Member(A), J.G. Rajadhyaksha,

j
Hon'ble Member(J), M.B. Mujumdar, [

i

|

{

(Per J.G. Rajadhyaksha, Member) Dated:- 2,3,1987,

Mr. V.G. Rege, Advocate for the applicants, has i

submitted these two application to=day pointing out that in { =
similar cases the Bopbéy Bench of the Tribunal has already

passed order on 9,12,1986 about transfer of the gpplicatiOng '
from the Bombay Bench to the Principal Bench, Thpugh the g
applications were numbersd as O.A, 403/86 and 404/88, it ;g

noticed that the applications are not in prOper'proforma.ﬁ

Mr. Rege undertakes to put the applications in the proper:farm

and also supply adequate number of copies thereof to the N

Tribunal's Officer, On receipt'of'the same the followihé
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| any agﬁlication ?or tha Novemben'aﬁ examinatimn and not

] his rigwt¢/griavannas as ﬁnught to be ramedieﬁ by th;s‘

‘_applzsatlan“ﬂ_

BEFORE THE CENTRAL ADRINISTRATIVE TRIBUNAL
- NEW_BOMBAY BENCH, WEW BOMBAY.

28
erginal Rgpixcmt;an Nn. 4&4 0? 1986,
Q/,)/Vﬂ ,Qny\/;'ﬂ)b Ko & :

mrwq Lefla Hagl&, |

Labour Enforcement ﬁffacaz(Central),l
2nd Floor, Maka?iald Hau¢a,

Ballard Estate,

Bombay = 400 aﬁa,

M/ s,

1) bnion of India, Lhraugh
The Secretary, . _
Ministry of Labour,

. Shram Shakti Bhavan, -
Rafi Marg, - o
Neu Delh& - 10 801.

b Rpglicénﬁ.‘ -

2) Chief Labour Commi%s;unariﬁaniral), . . -

 Shram Shakti Bhavan, o o -
Rafi Marg, : : I :
faw ﬂalhx - 110 ﬁ&%; :

' 3) Regional Labour Comm:sszenar(ﬁantral),

2nd Floor, Uakefield Hmuaa,
Ballard. Estata, - R
Smmbay - 400 ﬁ3ﬁ. S ' e Raapandents.

Coram; Han'ble Vice~€hairman, B.U.Mathur,‘
. Hon'ble Nembe:{s), M, E.Wugumdar.

Ixitzunai'sﬂmam'~ .‘. ' Dates 9/12/1935.

ﬂrQ H.G. Rege, ﬂduegate for the applxcant._
 Fr. Subodh Jashi, &duccate ?mr'thQAReupanﬁants. :

It vas pointed out thét‘similar sases haue’ﬁeeﬁ fi

¢4

) lead in other Eanchas a? the Central Rdmlnlstratlve o

-'Trlbuﬂal.u.ﬁ\cnpy.u? the ordepr shoet of_tha ColloT. Calcutts

Bench vide Exhibit 'H? is a similar case uhere it has

héen admit Pﬁ aﬂﬁ orderad “The appliaant need nut File

?lllng of the. appliaatioﬂ uial not. stand as a bar to
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The applicant in this case appearec in the
November '86 examination; but the pleads that until the
final orders on these cascs are passed he should not be
reverted, His plea is acceptcd., The respondents should
not take any action till the final orders in the cases

are passed,

As a number of cases on similar points have been
filed at various Benches and three more cases are before
this Bench to-day it is suggested that the cases may bs
transferred to the Principal Bench for final deecision
so that there are no conflicting orders. The Learned
advocate for the applicant and Respondents agreed to

this suggostion,

Prepared bytjﬂéé> ﬁ
s |

'TRUE CoOpy!

Comparcd bySJZéé?
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